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egt Petition No.-G51 of 1985 has besn
2 | receved on transfer tn.this Tribhunal from the
#an, Hich Court af Judicature at q1lzhahad under Section :

e 25 of the Adminictratlive Tribunals Act XI1Z of 1935,

The petitionar is a2 Shramik in the Indian 0il Corporation.
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Hr hoe Filed this petition for 23 2iraction not tn

suspand him and nct to tazke any action against him.
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For want of notifimiien undas Sectisn 14(2)

o’ the Aoaintatrative Trihunals Ret this Tribunzl has

ne jurisdistion to decide this writ petition. So tha
file ot ths aafe Yo rabfanomitioec to tha Hon, High

C ourt of Juditatuls at R1lahzsbad,
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